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Mr. Sohaib Alam, Adv.

UPON hearing the counsel the Court made the following
ORDER

This is an application for grant of bail.

Having heard learned counsel for the parties, we are
inclined to think that it is a fit case where the applicant,
Ram Kishore, should be enlarged on bail and, accordingly, it
is directed that he shall be admitted to bail on such terms

and conditions to be imposed by the trial court.

The interlocutory application 1is, accordingly,

allowed.

(Chetan Kumar) (H.S. Parasher)
Court Master Assistant Registrar
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